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11/01/2018

CA (IB) Nos. 20 & 21/KB/2018

In CP (IB) No. 359/2017

Bank of Baroda Versus- Binani Cements Ltd.

ORDER
Ld. Counsel on behalf of Resolution Professional (RP) as
well as the the Ld. Counsel for the financial creditor and the

corporate debtor is present.

Ld. RP has filed C.A. (IB) No. 20/KB/2017 seeking
extension of time period for the Corporate Insolvency
Resolution Process by a period of 90 days w.e.f. 21/01/2018.
Application has been filed on the basis of CoC meeting dated
18/12/2017 and voting took place on 19/12/2017, which
shows that with a vote share of 99.84% CoC has passed the
resolution for seeking extension of Corporate Insolvency
Resolution Process for a further period of 90 days till
21/04/2018.

In view of the approval of the CoC with a vote share of
99.84% and being satisfied that CIRP cannot be completed
within 180 days, we hereby allow the application and extend
the time period for Corporate Insolvency Resolution Process
for a further period of 90 days w.e.f. 21/01/2018.

C.A. (IB) No. 20/KB/2017 is disposed of accordingly.

C.A.(IB) No. 21/KB/2017 has been filed by RP seeking
directions against the directors and CFO of the corporate
debtor, i.e. Mr. Braj Binani, Mr. Darshan Lal, Mr. Umesh Lathi,
Mr. Hemant Paliwal, Ms. Visalakshi Sridhar and Mr. Shailelsh
Doshi to provide complete data including list of subsidiaries.
Till date neither they are given necessary data nor providing
cooperation in the matter.Chief Financial Officer is on 8 weeks

leave.
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Bank of Baroda Versus- Binani Cements Ltd.

Ld. Counsel for the corporate debtor is present in Court
and submitted that corporate debtor s completely
cooperating with RP and gave the information as specified by
him. Since after initiation of CIRP all the employees are under
the control of the RP and any employee like CFO cannot leave
the company without the proper sanction of the RP because
the administrative control is under RP and all officers and
managers of the corporate debtor shall report to the RP and
provide access to such documents and records of corporate
debtor as may be required by the RP. We hope that all the
Directors, Officers and CFO of the corporate debtor will fully
cooperate with the RP and submit all the information asked

for.
C.A. (IB) No. 21/KB/2017 is disposed of accordingly.
List the main matter on 12/02/2018.
90
4d -
ginan KR.) ~(V.P.Singh)

Member (J) Member (J)



